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b IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD
C.P.NO.B7/94

in
R.P.ND,77/93
S § B
MA=NB.1173/93.

in
C.A.NB.47/89

Betwean:
C.K.Kumaran
- And

1« Mr.Seshagiri Rao,
General Manager,
South Central Railway,
-Railnilayam,
Secundsrabad.

2. Mr.Kalikayataram,
Chief Administrative OPficer,
(Construction),
South Central Railuay,
Secunderabad, '

-

Cate of Order:23.2.985,

oesApplicant,

«+sREspondants.,

Counsel for the Applicant :  Mr.D.Goverdhanachary

Counsel for the Respandents : Mr.N.R,Devraj, Sr.CGSC,.
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THE HON'*BLE SHRI A.V,HARIDASAN
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THE HON'BLE SHRI A.B.GORTHI
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C.P.87/94 in RP,77/93 in
MA, 1173793 in 0A,47/89

Date of Order: 23,2.95

A As per Hon'ble Shri A,V.Haridasan, Member (Judl,) X

This Contempt Petition arises out of the

order in RP,77/93 in MA,1173/93 in OA,47/89, 1In the

final order the respondents were directed to pay the
applicants the same pay that he was drawing as on 31.1.89
till the date of his retirement with increments if any on
that basis, The point involved was only denial of special
pay to him for certain period} The original applicaht has
filed this Contempt Petition on the ground that the respon-

dents have not fully complied with the judgement,

24 fhe resp@ndenté filed a reply affidavit
stating that the Spe01al pay of Bs,125/= was paid to the
applicant till 1,1, 86 that his pay and p80510n h;vebeen}
re-fixed in accordance with the revised pay rules onﬁ?goortm
of the 4th Pay Commission and that hlS pension, pas already
been revised, The respondents thus contendizhgs the orcer
has been fully complied W1thivﬁ€}there is no justification

invoking the provisions of the Contempt of Courts Act against,

3. The applicant has filed a sta&tement in which
he has claimed that though the arrears gf special pay and
pay etc,, has been giﬁen to nim and though pension has been
revised in ;he final order the respondents had not paid to
the petitioner ADA On special pay as also the HRA for

cextain period,
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4, Heard learned counsel for both the

parties, Mr,N,k.Devraj, learned standing counsel for

the respondents brought to our notice that no &4DA is
payable on special pay and that the claim of the applicant
has tnerefore no legal basis. He further argued that the

gquestion of HRA cannot arise in this Jontempt Petition

because that was not a subject matter of the dispute in

the OA or in the RP, Hence Mr,N.k.Devraj argued that

wnder ene Contempt of Courth Act.

5. After perusing the relevant material on record
and hearing the counsel, we are convinced that the respon-
dents have implemented the directions contained in the

judgement, If the Original Applicant still feels that he

got some othe%éubsisting claims, the same has to be agi;ateé .

in an @ppropriate proceedings. As thers is ﬁo willfull_ R
efiance of the order of the respondents_we are convinced

%L///f;at it is not necessary to proceed against them: under the

Contempt of Courts Act, The C,P, is therefore dismissed

without any order as to costs, et
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’-j\‘/-’a’ - \
U%,B.GOR%CI) : (A.V,H4R IDASAN)

I Member (2dmn, ) _ . Member (Judl,) 1
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Dated : 23rd February, 1995

(Dictated in Open Court)

.
. éﬁ’m/@/w/jf‘m’:’
sa DEPUTY REGISTRAR(J)
Te ;
1. Mr.Seshagiri Rao, Genaral Manager, South Central Railuway,
Railnilayam, Sscundarabad. '
l 2. Mr.Kalikayatharam, Chief Administrative ®Pficer,
f (Comstruction) South Cantaal Railway, Secunderabad. -
4 J. One copy to Mr,O,. overdhanachary, Adveocate, g
1-1-80/20, 1I Floor, RTC X Road, Hyderabad.
4, One cepy to MreN.R.Devraj,5r,.CGSC,C4T,Hyderabad.
E 5. One cepy to Library,CAT,Hyderabad.,
! 6. One spare copy. 4
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